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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

flnTC flC flQfltD • n_nc_1oo7 

Between :— 

N.U.Krishna Rao 

Applicant 

And 

The Director General, 
Onion orJ.03.ã ;  rgew uei.ni. 

The Chief General Manager, 
Maintenance, Ta lacoannunications, 
Madras. 

The General Manager, 
Maintenance, Telscomnunicetions, 
Banga lore. 

The Director of Maintenance, 
STSR, Vijayewada. 

Respondents 

Counsel for the Applicant 	: 	Shri M.Pandu Ranga Rao 

Counsel for the Respondents : 	Shri N.V.Raghava Raddy, AddL.CGSC 

C OR AM : 

THE HON'BLE SHRI R.RANGARAJAN 	: 	PEMBER (A) 

THE HON'BLE SHIU B.S.JAI PARAMESHWAR 	MEMBER (J) 

(Order per Honbie Shri R.Rangarajan, Member (A) ). 
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(Order per Hon'bje St,rj 
R.R angarajan s ram 8  

Heard Shri Ratjj for Shrj M.Pandu Ranga Rae, Counsel for 

the applicant and 5hrj N.U.RaghaV9 Redd, learned st8ndjng Counsel 

for the respondents 

2. 	
The applicant in this CA has also 
	 1 0j which  

was disposed of j-.i 
"J.sef asked for in this CA will Pl 

•om the CQfl5Squ8fl81 direction8 given in GA 1283/93s 
	

ow 

 a. 	This CA is 
Piledpraying for a direction to the respondents 

to Romote the applicant to Group-A service as per original seniority 

fixed to him in Group-o category with all consequential benefits. 

4. 	
The case of the applicant has been narrated in OR 128

3/93. 

A direction has been given in that CA to review the results of the 

DPC held in May, 1973 and February, 1974 in the case of the appli-

cant without taking note of the adverse remarks if any in the con-

fidential reports placed before the the original DPC. If on that 

basis of the review, if the applicant is round fit to be empanelled 

in the list recommended by the OPC held in May, 1973 and February, 

1974 9  his name should be shown at the appropriate place in that 

list. It was further directed in CA 1263/93 that his case for 

higher grads adhoc promotion should be done on that basis. Promo-

tion to Group-A service is a consequential relief that will accrue 

to him on the basis or 	
as per the direction in GA 1283/93 and 

hence his case for Group-A service should also be considered on 

that basis. 



Copy to: 

1 The Director General, Telecommunications, New Delhi. 

The Chief General Manager, Maintenance, Telecommunications, 
Madtas, 

The Generl Manager, Maintenance, Telecommunications, 
Bangalore4' 

49 The Director of Maintenance, STSR, Viajayawada. 

5 One copy to Mr.MPanduraflga Rao, Ad;ocate,CAT,Hyderabad; 
6, One copy to Mr,N.V.Raghava  Reddy, Addl.CGSC,CAT,Hyderabad. 

fl One copy to D.Rfl),  CAT,Hyderabad. 

80,  One duplicate copyl 
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ). 

Heard Shri Ravi for ShtiM.Pandu Ranga Rao, counsel for 

the applicant and Shri N.V.Raghava Reddy, learned standing counsel 

for the respondents. 

The applicant in this OR has also riled CA 1263/93 9  which 

was, disposed of today. The relief asked for in this OR will flow 

from the consequential directions given in LiA 1283/93. 

This CR is filedpraying for a direction to the respondents 

to promote the applicant to Group—A service as per original seniority 

fixed to him in Group—B category with all consequential benefits. 

The case of the applicant has been narrated in OR 1283/93. 

A direction has been given in that OR to review the results of the 

OPG held in Flay, 1973 and February, 1974 in the case of the appli—

cant without taking note of the adverse remarks if any in the con—

fidbntial reports placed beFore the the original OPC. If on that 

basis of the review, if the sppiicht is iciunci fit to be empanelied 

in the list recommended by the DPC held in May, 1973 and February, 

1974, his name should be shown at the appropriate place in that 

list. It was further directeu in OR 1283/93 that his case for 

higher grade adhoc promotion should be done on that basis. Promo—

tion to Group—A service is a consequential relief that will accrue 

to him on the basis or 	as per the direction in OR 1283/93 and 

hence his case for Group—A service should also be considered on 

that basis. 




